FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VELEX LOGISTICS PRIVATE LIMITED

RELEVANT P,

ARTICULARS

Name of corporate debtor

Velex Logistics Private Limited

Date ofincorporation of corporate debtor

31-07-2013

Authority under which corporate debtor is
incorporated / registered

ROC Mumbai

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U63000MH2013PTC246482

Address of the registered office and principal
office (ifany) of corporate debtor

13th Floor, Wework,247 Park, Vikhroli Corporate
Park, Lal Bahadur Shastri Road, Hindustan C Bus
Stop, Gandhi Nagar, Vikhroli (W), Mumbai-400083

Insolvency commencement date in respect of
corporate debtor

28-07-2026

Estimated date of closure of insolvency
resolution process

24-01-2027

Name and registration number of the
insolvency professional acting as interim
resolution professional

Ms. Dipti Narayan Mundra,
IP Registration No - IBBI/IPA-001/IP-P-
02845/2023-2024/14366

Address and e-mail of the interim resolution
professional, as registered with the Board

DBS House, 31, Floor-G-2, Plot-31Marzban Road,
Bombay Gymkhana, Fort, Mumbai City,
Maharashtra,400001.Email Id: ip.dipti@gmail.com

=)

.[Address and e-mail to be used for
correspondence with the interim resolution
professional

DBS House, 31, Floor-G-2, Plot-31Marzban Road,
Bombay Gymkhana, Fort, Mumbai City,
Maharashtra, 400001

Email ld: cirp.velex@yahoo.com

11. | Last date for submission of claims

11-08-2026

12.| Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by

the interim resolution professional

NA

@

.| Names of Insolvency Professionals identified
to act as Authorised Representative of
creditors in a class (Three names for each
class)

NA

>

.| (@)Relevant Forms and (b) Details of
authorized representatives are available at:

(a)Weblink:
https://ibbi.gov.in/en/home/downloads

(b)NA

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
commencement of a corporate insolvency resolution process of the Velex Logistics Private Limited on
28.07.2026.
The creditors of the Velex Logistics Private Limited, are hereby called upon to submit their claims with
proof on or before 11.08.2026 to the interim resolution professional at the address mentioned against
entryNo. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to
actas authorised representative of the class in Form CA.

bmission of false or misleading proofs of claim shall attract penalties.

Sd/-

Dipti Narayan Mundra

Interim Resolution Professional of

Velex Logistics Private Limited

IP Reg. No: IBBI/IPA-001/IP-P-02845/2023-2024/14366
Email Id: cirp.velex@yahoo.com

AFA validity up to: 31-12-2026

Date: 30-07-2026
Place: Mumbai, Maharashtra




PUBLIC ANNOUNCEMENT

{Under Section 102 of the Insolvency and Bankrupicy Code, 2016)
For the attention of the creditors of Mr, Dinesh Kumar Kewlaramani
(Personal Guarantor to Capilol Fibres Private Limited)
Wotice i hereby given Bhat the Hon'ble National Gompany Law Trbursal, Mumba Benchin GP.
(1B N 1254/MB/ 2025 fed by TJSE Sahakari Bank Limibed under section 95 of Insolvency and
Barkruptey Code, 2016 [IBC) for the personal puarantes extended o the corporate debior Le
Capitol Fibres Private Limited, has ardered the commencament. of ihe nsolvency resalubion
processof Mr. Dinesh Kumar Kewtaramani under section 100 of IBC vide s ceder dated 250d Juty

iUnder Section 102 of the Insolvency and Bankruptcy Code, 2016)
For the attention of the Creditors of Mr. Govind Laxman Kewalramani
|Personal Guarantor to Capitol Fibres Private Limited)

Kalice is herety gwen fhal the Hon'tle Nationsl Company Law Tribunal, Mumibs Banchin TR (1B}
MO, 12BIMBIANZS fled by TJSE Sehakari Bank Limited under sachion B85 of insolvency and
Bankruptcy Code, 2016 (IBC} for fhe personal quarantee extended fo the corporate deblor ie;
Capdol Fibres Privabe Limied, has orderad the commencement of the insolvency resoliion process
of Mr. Govind Laxrnan Kewalramani undes section 100 of IBC vide its order dated 23ed July 2026
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FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process

The creditors of Mr. Dinesh Kumar Kewlaramani, are hersby called sgon b submil thelr clains
with proaf on or before 200k August 2026 fo the Resolulion Professional In Fom B al the
ragistared addrass menSioned against aniry No B,

Thea craddors may submil detais of thesr ciaims Brough efaciranic means. or by hand, or by
ragistaned nasl, or by spaed past, arby couner,

Submission of false or misleading caims with proal shal abiract penalties ar imprsorment in
accordance with the provisions of tha Insalvency and Bankruplcy Code, 206 and any ofher
apphcable laws. sd

Sandeap Jayant Kulkarni

Resolution Professional

Registration Number; IBBIPA-D02/IP-NO10B0/2021-2022M13714
In the matter of Dinesh Kumar Kewlaramani

Date: 30" July 2026 (bt ; .
Personal Guaranior to Capitol Fibres Private Limited

Placa: Puns

The credibars of Mr Govind Laxman Kewalramand, are hereby calfad upon ko submil thelr claims
with proof on or before. 20ty August 203610 the. Resolution Professionsi in Form B &t the
regeslenad addrass menbanad against entry No. 8

The creditors may submit details of their cleims through elecironic means. of by hand, or by
repsienad posl, or by speed post, ar by courier,

Subrmizsion of false or misleading claims with proof zhall abiract penaltes o imprisonment in
accardance with the provisions of the Insolvancy and Bankruplcy Code, 20116 -and any olher
appicable laws, g

Sandeep Jayant Kulkarni

Resolution Professional

Registration Number: IBEIIPA-0020P-NO1080/2021-2022/13714
In the matter of Govind Laxman Kewalramani

Parsonal Guarantor to Capltol Fibres Private Limited

Date: 30th July 2026
Placa: Pune

PUBLIC ANNOUNCEMENT

{Under Section 102 of the Insolvency and Bankruptcy Code, 2016)

For The Attention OF The Creditors Of My, Hemant Suresh Kewslramand
[peraanal Gusramtor To Caplbal Fllbees Private Limited)
Maobce is hereby given that the Hon'big National Company Law Tribunal, Memiai Benchin CF,
i) MO 1282MB2025 fied by TISE Sahaken Bank Limited under section %5 of Insolvency
and Bankmupley Code, 2016 (I8C) lor fhe parsanal guaranies exlended o the corporate debbar
ia. Capitol Fibres Private Limied, has ordenad the commiencament of the nzolency resolifion
process of Mr. Heman! Suresh Kewalrasmani under section 100.0f IBC vide &5 order dated 230
July 2026

RELEVANT PARTICULARS
1. | Name of Personal Guarantor | Mr. Hemant Suresh Kewalramani

2. |Address of the Personal ﬁlﬁ. Mahavir Tower, LBES Marg, Mear ‘F-'.hamgar

| Guarantor Hospital, Mubund (W] Mumabi - 400080
3. |Interim Moratorium 26th November 2025

| Commencament date
4, |Date of Infiation of 23rd July 2026

individual insalvency
resolution process
5 | Moratorium Commencament! 23rd July 2026

date
. |Details of order admitting | Order dated 23rd July 2026 passed by the Hon'ble
the Application MCLT Mumbai Benchin C.P.{(IB)NO. 1282/MB/2025

7. |Name and Registration Sandeep Jayant Kulkami IP Reg. No. IBBIAPA-

number of the Insolvency|pyanp.no1080/2021-202213714
Professional acting as

Resolution Professional
4. |Address and e-mail of the|Registered Address: Office Mo, SN.1ETA/B
,Hmlullm Professional, as| Ekadant Apts PI-26, Suvarma Baug Colony
registered with the Board Kothrud, Karve Road, Opposite the Business
Hub, Near Mirch Masala Hotel, Pune - 411038
Registerad Email id ;

. kulkarni-sandeepi® redifimail.com

g, |Address and e-mail to be Correspondence Address: Office Moo,

d f dence| SN.1E6TA/B Ekadant Apts Pl26, Suvarna Baug
I,use o Bt e Colony Kothrud, Karve Road, Opposite the

with the Rezolution : A
: Business Hub, Near Mirch Masala Hotel, Pune —
Promssionsl 411038 Correspondence Email id:
kulkarni.sandeep@ rediffmail.com
{0, | Last dale for submission 20¢h August 2028

of claims

11. | Relevant Forms for
Submission of Claim

Form B as prescribed under Regulation T of the
Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Personal
Guarantors to Corporate Deblors) Regulations
219 Web link for downloading the farm:
https:/ibbi.gov.infen’ home'downloads

13h January 2027

12, | Estimated date of closure of
Ingalvency Resolution
Process

Tha craditors of MrHament Suresh Kewalramani, are henaby called upon io submi theer daims with

proci on of befgre 20th August 2026 0 the Resclution Professional in Form B at the registened
addressmenfonad aganstentry Mo, 6.

The creditors may submit detailz of their ciaims @rough eleckronic means, or by hand, or by

ragistaresd past, or by spaad posl, of by counar. Submizsion of Taise or mesleading caims with

proal shall altract penallies o impresanment i sccordance with the provisions of e Insohency

and Bankauplcy Coda, 2016 and any ather apolicable laws Sdl-

Sandeap Jayant Kulkami

Resolution Professional

Registration Number: IBBHIPA-DD2/IP-N01 0B0/2021-2022113T14

In the matter of Hemant Suresh Kewalramani

Parsonal Guaranior to Capitol Fibres Private Limited

Date:30th July 2026
Placa: Puna

(Under Section 102 of the Inselvency and Bankruptey Code, 201&)
For The Attention of The Creditors OF Mr. Kamal Laxman Kewalramani
{persanal Guarantor To Capitol Fibres Private Limited)
Mohice 15 hereby given that the Hon'ble Natbional Company Law Tribunal, Mumbai Banch in CFP, (1B)
MO, 1287MEB2025 filed by TJSE Sshekan Bank Limied under section 85 of nsoivency-and
Bankrupicy Code, 2016 (IBC) for e personal guarantes extended o the comporate debior e,
Capital Fibves Prvate Limibed, has ordered the commencement of the insohency resolution process
al W, Karmal Laxman Kewalrarmant under section 100 of IBG vide its order deted 25 July 2026

RELEVAMNT PARTICULARS
1. |Hame of Personal Guaranior Mir, Kamal Laxman Kewalramanl

2. |Address oftha Personal Guarantor B 26 T02, Saptashi Park, O B. R. Road,
Vistwamitra, Mulund (W), Mumbai=d00080

3. [Interim Moratorium Commencemant date 26th November 2025

4. |Date of Initlation of ndlvidual 23rd July 2026

(1R imsolvency resofution process

5. |Moratorfum Commencoment date 23ed July 2026

6. |Details: of order admitting the Order dated 23rd July 2026 passed by the
Application Hon'ble NCLT Mumbal Bench in C.P. [IB)

WO, 1287IMBIZ025

7. |Mame and Registration number of the | Sandeep Jayant Kulkarni
Insolvency Professional acting as |P Reg. No. IBEIIPA-BO2P-NO108072021-
Resolution Professional 202213714

8. |Address and e-mgil of the Resolution
Professional, as registered with the

Registered Address: Office No.1,
SN 187AB Ekadant Apls P-28, Suvama

Board Baug Colony Kothrud, Karve Road,
Dopesite ihe  Busingss Hub, MNear Mirch
Masaia Hatel, Pune — 411038 Registered
Email id: kulami sandeapfredfimal com
I Address and e-mail to be used for Correspondence Address: Office Mo i,
correspondence with the Resolution ENETAB Ekadant Apls P26, Suvama
Professional Baug Colony Kothrud, Karve Road, Oppasite
the Business Hub, Mear Mech Masala Hobal,
Pune - 411038, Correspondence Emall [d:
kudkarme sandespifnedifimai com
(10| Last date for submission of claims 20th August 2026
111.|Relevant Forms for Submission of Fom B as prescribed under Regulgtion 7 of
Claim the Insolvency and Bankrsptcy Board of

Indha (Insolency Resolutian Process for
Parsonal Guaramioss Io Comorate Dablors)
Regulalions 2019

Web link for downloading the form:
hritps bt gowinfenhomedownkads

18th January 2027

12.|Estimated date of clesure of
Insotvency Resolulion Process

The creditars of Mrkamal Laxman Kewalrarmani, are harety called upon 1o submil ther daims
with proof on or before 20th August 2326 %o the Resolution Professional in Form B af the
registerad address manliconad apainst enlny No B,

The creditors may subemé details: of their claims through eeckonic means, or by kand, or by
reqisierad post, or by speed post, or by courisr

Submizzon of false or misbeading clalms with proof shad attract penaltes or Imprecaomeant i
accordance with the provisions of the Insolvency end Bankrupéoy Code, 2016 and any olher
applicalbia laws. Sdi-

Sandeep Jayant Kulkarni
Resolution Professional

Registration Number; [BBUPA-DOZIP-NOT0E0VZ021-2022/13714
In the matter of Kamal Laxman Kewalramani

Personal Guarantor to Capitol Fibres Private Limited

Date: 30th July 2026
Place: Pune

CZAT
CEAT LIMITED

CIN: L2591 00MH1956PLC0 1041
Regd, Qffice: 463, Or. Annig Basant Road, Warli, Mumbai 400030
(T) +91 22 2483 0621 |F) +91 22 2493 §933;

Public Notice

Wotice is hersby given that the below mentioned share cerificatels) of CEAT Limfed in the
name of the registered shareholder(s) has'have been lostmisplaced. The shareholderis)
has'have appliedto the Company for issue of duplicate share cerlificate(s). Any person{s)
having any claim, ight, flle, interest or obiection in respect of the said share certficatads)
should lodge the same in writing with supporting decumentary evidence fo Company orits
Ragistrar and Transfer Agents Le NSDL Database Management Limited - One
International Center, Towear 3, 4th floor, Senapati Bapat Marg, Prabhadewi = 300073 within
15 days of publication of thiz noice after which no daim will be enterained and the
Company shall procead to issue Duplicata Share Centificate(s).

The Pubdic are heraby cautioned against purchasing or dealing in any way with the befow
referred share cartificatels]

2028 P LARS for Corporate Persons) Regulations, 2016)
S RELEVANT FLHTlCU“_u___H_. FOR THE ATTENTION OF THE CREDITORS OF VELEX LOGISTICS PRIVATE LIMITED
RELEVANT PARTICULARS 1. | Name of Personal Guarantor Mr. Govind Laxman Kewalramani RELEVANT PARTICULARS
1. | Name of Personal Guarantor Mr. Dinesh Kumar Kewlaramani 7. | Address of the Personal Guarantor B, 2B, T02, Saplashi Park, Off B.R. Road, 1. | Name of corporate debtor Velex Logistics Private Limited
2. | Address of the Personal Guarantor 505, Mahavir Tower, LES Marg, Mear Vishwamitra, Mubund, (W) Mumabi-400080. Z llzatﬁofincor%oratioao;corporatede(lj)t%r \;10-(():7-2013
i = . | Authority under which corporate debtor is Mumbai
SASr s pHAY, M und - 000 3. |Interim Moratorium Commencement date| 26th November 2025 incorpor);ted Iregistered P
1 |Interim Moratorium Commancemant | 26th Novembar 2025 , - S
date 4. |Date of Initiation of individual 23rd July 2026 4. %orﬁqrrat? ldﬁntm; No. /tLémgted Liability [ Us3000MH2013PTC246482
¢ 2 insaly resalution process entification No. of corporate debtor
4.| Datoof ifaion of ndhvidul insolvency | 28" Juy 2026 = 'Mm““ﬂ'“”um Emm:‘m_m o T 5. | Address of the registered offce and principal | 73ih Fioor, Wework 247 Park, Vikhroli Corporate
R office (if any) of corporate debtor Park, Lal Bahadur Shastri Road, Hindustan C Bus
5. | Moratorium Commence mant date 237 July 2026 6. |Details of order admitting the Orderdated 23rd July 2026 passed by the Stop, Gandhi Nagar, Vikhroli (W), Mumbai-400083
6. |Details of order admitting the| Orderdated Z3rd July 2026 passed by the Aptisanon :?E;::;L:;ﬂw Bench in C.P. (IB) 6. | inobvency commencement dat n espectof | 26-07-202
Application Hon'ble NCLT Mumbal Bench in C.P. (18] ' T [ R - ST
NO. 1284/MBI2025 7. |Name and Registration number of the | Sandeep Jayant Kulkarni il [t pmi:S: glosure ol nsolvency | £-91-
7. |Hame and Registration number of the | Sandeep Jayant Kulkarni Insolvency Professional acting as IP Reg. Mo, IBENIPA-00ZIP-N01 080/2021- 8 [Name and registration number of the | Ms. DiptiNarayan Mundra
[isolvelcy. TmaslRal Scting-as)E oag. o [BOUFAe2IPNITeN020N: Resolution Frofessional 2022113714 * insolvency professional acting as interim | 1P Registration No - IBBI/IPA-001/IP-P-
0 n S30Na = . .
: : ; - 8. |Address and e-mail of the Resolution | Registered Address: Office Mo 1, resolutionprofessional | 02845/2023-2024/14366
B Addresa! and e-mail r:!l the Resolution Registered.ldcll'esa. Professional, as registered with the SN, 16748 Ekadant Apts PL26, Suvama 9. Addres§ and e-mal! of the interim resolution [ DBS House, 31, Floor-G-2, Plot-31Marzban Road,
Frﬂﬂ“lﬂnﬂl. as rﬂ‘g:lﬁtﬂmd Wlth ﬂ'ﬂ' ':'fﬁt:&f‘-hﬂﬂf*l--ﬁ?h‘ﬂ Ek.admthl:ﬂs F'I-.EE. E'iﬁl.-l ':Dhill'l |'-'.I.'.I|:|'“fl.-ll:| HEWE Hﬂad profess|0na|yasreg|steredw|ththeBoard Bombay Gymkhana Fort. Mumbai C|ty
Board Suvama Baug Colony Kathrud, Karve Road, Board ¥ S ! it i dinti A
Orposite the Buginess Hub Mear Mirch Cpposite the Business Hub, Mear Mirch Maharashtra,400001.Email Id: ip.dipti@gmail.com
MgsaIﬂthal Pune—411038 Masala Holel, Pune = 411038 Registerad 10.]Address and e-mail to be used for | DBS House, 31, Floor-G-2, Plot-31Marzban Road,
Hagisataredt"mailid' Emailid; kulkamisandeepEradiffmail.com correspondence with the interim resolution | Bombay Gymkhana, Fort, Mumbai City,
= professional Maharashtra, 400001
tulkarni sandeep@redifimall com 9. | Address and a-mail 1o be used for Correspondence Address: Office Mo, Email Id: cirp.velex@yahoo.com
9. | Address and e-mail to be used for Em‘respundenn_eﬁ.ddregxs: correspondence with the Resolution EN.1E7AB Ekadant Apls PL2E, Suvama 11| Last date for submission of claims 11-08-2026
correspondence with the Resolution Grf;mrm.1-5r1;,ﬁ‘.f.ﬁ.'ﬂ Ekadant Apls Pl26, Professional Baug Colary Kothrud. Karve Road, Opposita 12.| Classes of creditors, if any, under clause (b) of | NA
Professional Suvama Bawg Colany Kathrud, Karve Road, the Business Hul, Near Mirch Masala Hotl, sub-section (6A) of section 21, ascertained by
agm iﬂtﬁ kapmaniﬁﬁﬂg;h' M- Pune - 411038, Comespondence Emall k. the interim resolution professional
Emssezpuniénggﬁﬁnaillhd; itkami sardeap@radifimall com 13. {\lame? ofInsAolvtincy P(;of%ssionalstidtgntiﬁe(if NA
il sardoep@reina o 0| Costameforsbmisionatcioms | 20 August208 o 25 3 Mliraed Foprate
10,| Last date for submission of claims Eﬂ".ﬁugul-t Hize 11.| Rolevant Farms for Submission of Farm B as pmﬁcrhe[j unoer HEQ‘.I'HﬁDﬁ? of class) . .
11, Relevant Forms for Submission of Claim | Form & as prescribed under Requistion 7 of Claim the Insoivency and Bankrupicy Board of 14.|(@)Relevant Forms and (b) Details of | (a)Weblink:
the Insclvency and Bankruplcy Board of India (Insolvency Resolution Process for authorized representatives are available at: | https://ibbi.gov.in/en/home/downloads
India (Insolvency Resclubion Process for ; E,s:n;%ﬁua-anlnrslnﬂnrﬂnrmﬂ Dabitorz] (BINA
Personal Guarantors 1o Corporate Deblors) Regulatons 2019 Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
Reguiabans 2013 Web link for downloading the form: commencement of a corporate insolvency resolution process of the Velex Logistics Private Limited on
Weh link for dosmboading the jorm; hitps:iibi,gov infenhomeldownlcads 28.07.2026.
hiips.ibbl.gov in‘enhome/downloads 3 The creditors of the Velex Logistics Private Limited, are hereby called upon to submit their claims with
12| Estimated date of closure of Insolvency | 19* January 2027 i Besckitior Process proof on or before 11.08. o the interim resolution professional at the address mentioned agains
Resolution Process cinias entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to
actas authorised representative of the classin Form CA.
Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
Dipti Narayan Mundra
Interim Resolution Professional of
Velex Logistics Private Limited
IP Reg. No: IBBI/IPA-001/IP-P-02845/2023-2024/14366
Email Id: cirp.velex@yahoo.com
AFA validity up to: 31-12-2026

Date: 30-07-2026
Place: Mumbai, Maharashtra

Company | Shareholder! Folio No.of  |Certificate | Distinctive
Name Claimant Mo. Securities Held | Mo, Nos.
CEAT  [* Me. Kumar 3hrl | ZVKOD00643 1417 13338 | 3348836
Limiled Pravinsinhj (Holder} 3348257
e Mr, YWateendra Sinh
[ Cizimant)
For CEAT Limited
Sdl-
Place: Mumbai [Gaurav Tongia)
Date; July 28, 2026 Company Secretary

PUBLIC ANNOUNCEMENT

{Under Section 102 of the Insolvency and Bankrupicy Goda, 2016)
For The Attention Of The Creditors Of Mrs. Parvati Kumar Kewalramani
(Personal Guarantor To Capitol Fibres Private Limited)

Motice iz heraby given that the Honble National Company Law Tribunal,
Fumbai Bench in C.P. (IB) NO, 1268M4ABr2025 filed by TJSB Sahakari Bank
Limited wnder section 95 of insclvency and Banknuptoy Code, 2016 (IBC) forthe
personal guarantee extended to the corporate debtor e, Capitol Fibres Private
Limited, has ordered the commencement of the insolvency resolulion procass
of Mrs, Parvali Kumar Kewalramani under section 100 of |BC vide s arder

dated 23rd July 2026

RELEVANT PARTICULARS

1. | Hame of Personal Guarantor

Mrs, Parvati Kumar Kewslramani

1. | Address of the Personal Guarantor

Plot No. C 30, Road No. 16, Wagle Estate,
Thane - 400604

1 |interim Moratorium Commencament

date

25" November 2025

4, | Date of Initiation of individual Insolvency

resalution process

237 July 2026

PUBLIC ANNOUNCEMENT

IUnder Section 102 of the Inselvency and Bankruptcy Code, 2018)

For the attention of the creditors of Mr. Kumar Dharamdas Kewalramani

{Personal Guarantor to Capitol Fibres Prvate Limited)
Mualica is hareby givan that the Hor'ble Mafional Comgany Law Tribunad, Mumbai Bench in CP.
(8) MO 1267 MBI2025 Niled by TJSB Szhakan Bank Limiled undar section 55 of Insalency and
Banknipley Code, 21ME (IBC) far the parsonal quaranies extardad ba the corparate dabilbor e
Capilol Fibras Privale Limited, has ordared the commeancement of tha ifsolvency resclution
procass of Mr, Kumar Dharamdas Kewalremani under section 100 of 1BC wde its order datad 237
July 2026

RELEVANT PARTICULARS
1. | Name of Personal Guarantor Mr. Kumar Dharamdas Kewalramanl

2. | Address of the Personal Guarantor Flat Mo, C 30, Road No, 16, Wagle Estate,
Thane - 400604

5. | Moratorium Commancement date

23" July 2026

6. |Detalis of order admitting the

Application

Order dated 237 July 2026 passed by the
Hon'ble NCLT Mumbal Bench in C.P. {IB}
MO, 1268/MBJ 2025

7. |Name and Regisiration number of the

Insolvency Professional acting as
Resolution Professional

Sandeep Jayant Kulkarni
P Reg. No. IBEIIPA-002AP-NO1080/2021-
202313714

B. | Address and e-mail of the Resolution

Professional, as registered with the
Board

Registered Address:Office NoJl, SM1GT
AE Ekadant Aplts Pl-26, Savama Baug
Colony Bolhrud, Keewe Road, Oppasite e

Business Hub, Mear Mirch Masala Hotel,
Puna — 411038 Registerad Email id
kulkamnisandeep@rediffmall, com

Cormespondence Address @ Office Mot
SMAGTAE Ekadant Aptz Pllg, Suvama
Baug Cafony HKothrud, Karve Hoad,
Dpposite the Business Hulb, Near Mirch
Masala Hofal, Puna - 411038
Correspondence Emall id :

0, | Address and e-maill to bo used for

correspondence with the Resolution
Professional

Professional, as registered with the
Board

Clice Mo.1, SN.167 A8 Ekadanl Apts PE25,
suvama Bawg Colony Rothrud, Karée Foad,
Coposile the Business Hub, Sear Mirch
Masata Hoted, Pune - 411038
Registered Emall
kulkami sandespi@raditfrail cam

Correspondence Address:

Ciflice Mo, SM.16TA8 Ekadant Apts P26,
Suvama Bawg Colony Kothrud, Karve Foad,
Dpposite the Business Hub, Mear Mirch
Masaia Holel, Pune 411038,
Correspondence Emall id:
kulkami.sandesp@radiffmail.com

8, [Address and e-mall o be wsed for
correspondence with the Resolution
Professional

P TP —r— P Sons kulkami sandeep@ rediffmail.com
; t
ol Hiaie il v sy 10, Last date for submission of claims 20° August 2026
4. | Date of initiation of individual insolvency | 23" July 2026 Relevani Forms for Submission of Claim | Form B as prescriled under Regulstion 7 of
rasolulion process 11. the Insolvency and Bankruptcy Board of
> n Inda: (Inscévency Resolulion Process for
5. | Moratorium Commeancement date 23" July 2026 Persanal G raitors o Giiporake Dablors)
6 |Details of order admitting the|Order dated 23° July 2026 passed by the Regulations 2013 Web link for
Application Hon'ble NCLT Mumbai Bench in C.P, [IB) downlgading the form:https:ibbi govin/
MO, 1267 MB2025 enhomeldownloads
T. |Name and Registrafion number of the | Sandeep Jayant Kulkami 12.| Estimated date of closure of Insolvency | 19" January 2027
Insolvency Professional acling as|P Reg. Mo. |IBEBVIPA-DD2AP-H01080/2021- Resolution Process
Resolution Professional 2022113714 The creditors of Mrs. Parveti Kumar Eewslramani, are hareby called upon Se stbmif their claims
8. | Address and e-mall of the Resolution | Registered Address: with proal on or before 208 August 2028 to thie Resolutien Professional in Farm 8 at the

regisiered acdress mentioned against entry Mo, 3
The creditors may submil detaids of their daims through electronic means; or by hand, or by
reqgesterad posl, or by speed posl, or by couner. Submission of alse or misleading claims with
proaf shall sliract penalties orimpriscament insccordance with Bhe provisiors of the Insoieency
ared Bankruptoy Code, 2016 and any other appicable laws. Sdi-
Sandeep Jayant Kulkarnl
Resolution Professional
Registration Number; IBBUIPA-002/IP-NI10B0/2021-20221137T14
In the matter of Mrs. Parvati Kumar Kewalramani

Date: 307 July 2026
4 Personal Guarantor fo Capitol Fibres Private Limited

Place: Pune

10.| Last date for submission of claims
11.| Relevant Forms for Submission of Claim

20" August 2026

Form B as-prescribed under Regulation T of
lhe Insalency -and Bankruptcy Board of
India [Insolvency Resolution Process for
Persongt Guaraniors to Corporate Deblors)
Regulations 2019

Web fink for downloading the form:
hitps-fibbi pov inienhemeaidawnlcads

18" January 2027

12.| Estimated date of closure of Insclvency
Resolution Process

The crediprs of Mr. Kumaer Dharamdas Kewalramani, are harelby callad upon fo submdd their
claims with proof on or before 206 August 2026 to the Resolifion Professional in Form B at the
regisienad address mentionad against entry Mo, &

The creditors may submit detsds of their claims through slectronic means, or by kand, or &y
regisiered post, or by spesd post. or by courier,

Submission of false ar misleading claims with proof shall attract penalties or imprisonmend in
accordance with the provisions of the Insolvency and Bankreptoy Coda, 2018 and any ather
applicabls laws. Sl

Sandeep Jayant Kulkarni

Resolution Professional

Registration Number: IBBIVIPA-D02NP-NO1080/2021-202213714
In the matter of Kumar Dharamdas Kewalramani

Personal Guarantor to Capliol Fibres Private Limited

Date: 30" July 2026
Place: Pune

PUBLIC ANNOUNCEMENT

(Under Section 102 of the Insolvancy and Bankruptcy Coda, 2016}

For the attention of the creditors of Mr. Pawan Kumar Kewalramani
(Perzonal Guarantor to Capitol Fibres Private Limitad)
Molice is hersby given that he Hon'bla National Campany Law Tribunal, Mumbal Banchin CP
(IB) MO, 1281MBI2025 filed by TJS8 Sahakar Bank Limited under saction 85 of Inscivency and
Bankruptcy Gode, 2018 {IBC) for e personal guaraniss exlended to fhe corporate dablor ie,
Capifol Fiores Privale Limitsd, has orderad the commencemant of the inssheency rasolidion
pracass of Mr, Pawan Kumar Kewalramani under section 100 of IBC vide its orderdated Z3rd July
2028

[Under Section 102 of the Insolvency and Bankrupicy Coda, 2016)

For the attention of the creditors of Mr. Premn Dharamdas Kewalramani
(FPersonal Guarantor to Capiol Fibres Private Limited)
Motice is heraby gheen tial the Hon'bla National Company Law Tribunal, Mumbal Banch in CP.
(1B} NO. 1285/MET2025 filed by TISE Sahakarl Bapk Limitad under saction 95 of Insolvancy and
Bankriptey Caode, 2006 (IBC) for tha personal guaraniea exdended 1o e corporabe debdor ie.
Capital Fibres Prvate Limited, has arderad the commencemant of the insalvancy msolution
procass of Mr. Prem Dharamdas Kewalramani under section 100 of IBC vide il order daled 23
Juby 20256

RELEVANT PARTICULARS

RELEVANT PARTICULARS

. | Mameof Personal Guarantor Mr. Pawan Kumar Kewalraman|

1. | Kame of Personal Guaranior }HT. Frem Dharamdas Kewalramani

. | Address of the Personal Guaranior Piot Mo, G 30, Road Ne. 16, Wagle Estate,

2. | Address of the Personal Guaranfor 405, Mahavir Tower, LBE Marg, Mear

(Under Section 102 of the Insalvency and Bankruptey Code, 2016)
For the attention of the Creditors of Mr. Roshan Kumar Kewalramani
(Parsonal Guarantor to Capibol Fres Private Lirmibaed)

Matice is hereby grien that the Hon'le National Company Law Tribunal, Mumbai Bench in CP. (IB]
MO, 1269MBE0E fied by TISE Sehekari Bank Limited unger seclion 85 of insokvency and
Bankruptcy Coda, 2016 (IBC) for the: personal quarantes extanded o the corporate deblor Le.
Capitol Fibees Privabe Limsed, has ordesad the commenoament of fie irsalvescy resodution process
af W, Rashan Kumar Kawalrarani under seclion 100 af 1IBC vidk s onder dated 250 July 2006

RELEVANT PARTICULARS
1. | Kame of Personal Guaranior
2. |Address of the Personal Guarantar

B05, Mahavir Tower, LBS Marg, Mear
Kamgar Hospital, Mulund - 400080

T, |Hame and Regisiration number of the | Sandeep Jayant Kulkami

7. |Name and Registration number of the | Sandeep Jayant Kulkarni

Professional, as registered with the

Office No.7, 5N, 167A/B Ekadant Apls PI-26,
Board

Suvarna Baug Coloay Kotheud, Karme Road.
Oppos#te the Business Hub, Near Mirch
MasalaHaotel, Pune—411038
Registered Email [d:
£ Emi santeapiineddimai com

Insolvency Professional acting as|IP Reg. No. IBBIAPA-0020P-NO1080/2021- Insolvency Professional acting as|IP Reg. No. [BEIIPA-DOZIP-N010BINZ021-
Resolution Professional 202213714 Rezolution Professional 20FH13T14
B. | Address and e-mall of the Resolutien | Registered Address, B. | Address and g-mail of the Resolutlon | Registered Address:

Dffice No.1, SN 16T AB Ekadand Apls PI-26.
Suvama Baug Comny Kothrud, Kane Road,
Uppasite the Busmess Hub Mesr Mich
BazalaHatel, Pune -4 11038

Registerad Email id;

kulkarni sandeapgiredfimal com

| Professional, as registered with the
Board

§. | Addrezs and e-mall te be usad for

correspondence with the Resolution
Profassional

Correspondence Address:
(ffice No,1, 3N, 167AE Exadand Apts PI-26,
Suvarna Baug Codany Kothaad, Karve Rosd,
Opposde the Business Hub, Near Mirch
Masala Hatel, Pune—411038

8. | Address and e-mall to be used for
correspondence with the Resolution
Profazssional

Correspondence Address;
Dffice Mo 1, BM.16TAB Ekadani Apls PI-24,
Suvarna Baug Colony Kothrud, Karve Road,
Oppasite the Bussess Hub Mear Mich
MasalaHotel, Pune -4 11038

Correspondence Emaill Id: Correspondence Emall id;
kulcami sandesp@reddimat com kuikami sandeapredifimai com
10| Last date for submission of claims 20" August 2028 10 Last date for submission of claims 207 August 2026

11.| Redevant Forms for Submission of Claim | Form B as prazcribed wnder Regulation 7 of
the Insohvency end Benkruptcy Board of
Indsa {Inschvency. Resolutieon Process for
Personal Guarantors o Comporaie Debiors)
Requilations 2118

Wab link for downloading the form:

hilps: ibbi gov.indenthomeidoanioads

11.| Retevant Forms for Submizsion of Claim | Fom B as prescribed under Regulation 7 of
fhe Inspéeency and Bankrupicy Hoard of
India {insolvency Resolifion Process for
Personal Guarantors to Comporate Debions)
Requlations 2015

Web link for downloading the form:
htipetibbigavin'enmame/dwnloads

12 Estimaied date of closure of Insolvency

19" January 2027
Resolution Procass

2. Estimated date of closure of Insolvency 19" January 2027

| Resolution Procass

The crediiors of Mr. Pawan Kumar Kewalramani, are heraby caliad upon i submit ther diaims
with proof on or befpre 20th August 2026 1o the Resokiton Professional @ Form © &f the
registered address mentioned agairstantry No. 8.

The creditors. may submit details of their claims through electronic means, or by hand, of by
reqistered post, or by speed posh, or by couner.

Submisgion of false or méstsading claims with proof shall afiract penalfies or impnisonment n
socordance wilh the provisions of the Insolvency and Banknuptcy Code, 2016 and any other
applicable laws. Sdi

Sandeep Jayant Kulkarni

Resolution Professional

Registration Numbar; [BBUTPA-DOZNP-NO10B02021-2022/113714
I the matter of Pawan Kumar Kewalramanl

Date; 30" July 2026
: d Personal Guarantor to Capltol Fibres Private Limited

Place; Pune

The credors of Mr. Prem Dharamdas Kewalramani, ars hemby caled upon o submdt thair
cleams with proof on or before 200k August 2026 fo the Resolution Professional in Form B al the
registered address mentioned ageinsi eniry No. 8 The creditors may submit details of their
cleams through electronic means, or by hand, or by registered post, or by speed post, or by
courier.Submisgsion of false or misleading claims with proof shall attract penalties o
imprizonment in accordance with the provisions of the Insolvency and Bankruptey Code, 2018
and any other applicabla laws. Sdi.

Sandeep Jayant Kulkarni
Resolution Professional
Registration Mumber; [BEUPA-D02P-NO1080/2021-2022113714

Date: 30° July 2026
Place: Pune

Thane - 400604 Kamgar Hospital, Mulund - 4000380 "
3. |Interim Moratorium Commencement | 26" November 2025 3. |Interim Moratorium Commencement | 26° November 2025 ] L o btk 25th Nokombar 225
date date 4, Falnnllnlll:tlmnl_hdlwldual 23rd July 2026
4. | Date of Initiation of individual insolvency | 23° July 2025 4. | Date of Initiation of individual insolvency | 23° July 2028 insolvency resolution process
resolution process resclution process 5. | Moratorium Commencement date 23rd July 2026
5. | Moratorium Commencement date 237 July 2026 5. | Moratorium Commencement date 23° July 2026 6. |Details of order admitting the Orderdated 23rd July 2026 passed by the
6 |Details of order admitting the | Order dated 23rd July 2026 passedbythe|| ||& |Details of order admitting the| Order dated 23 July 2026 passed by the Applkcation Hpeole HOLY Wb Bench
Application Hon'ble NCLT Mumbai Bench in C.P. (IB) Application Hon'ble NCLT Mumbai Bench in C.P. {IB) C.P. [1B) NO. 1265/ MBI2025
NO. 1281/MB/2025 NO. 1283/MB/2025 7. |Mame and Registration number of the | Sandeep Jayant Kulkami

la

Insolvency Professional acting as
Reszolulion Professional

8. |Address and e-mail of the Resolution
Professional, as registered with the
Board

IP Reg. No. IBBIIPA-00Z/IP-NO1080/
2021-202213714

Registered Address; Office No.1,
BN 1ETAE Ekadant Apis PI-26, Suvama
Baug Codony Kothrud, Karve Road,
Dpposite the Business Hub, Near Mirch
Iarsata Holel, Pune - 411034, Registened
Email id: kulsami sandeap@recfimail.com

Correspondenca Address: Office Mo,
SN 187 4B Ekadanl Apls Pi-26, Suvama
Baug Cefony Kefhnad, Karve Foad, Cppasite
the Business Hub. Near Mirch Masala Hoisl,
Pune - 411038, Correspondence Email id:
kubkam sandeapibrediffmall com

20th August 2026

Form B as presoribed under Regulation 7 of
the Insoivency and Bankruptcy Board of
Indiz (Insolvency Rescbibion Process for
Perzonal Guaraniors 1o Comorale Deblors)
Regulalions 2019

Web link for downboading the form:
hittpa-iibbd pov infendhomaidownieads

19th January 2027

9. [Address and e-mail fo be used for
correspondence with the Resolution
Professional

10,| Lagt date for submission of claims

11.|Relevant Forms for Submission of
Claim

12 |Estimated date of closura of
Insolvency Rasolution Process

The credifars of Mr Reshan Kumar Kewalramani, are hareby called vpon 1o submi (heir claims
with proof on or bedore 20th Awgust 2026 o the Resolution Professaanal in Form B &t the
reqpsierad address manlioned against enbry Mo, 8

The creditors may subre details of thek claims through eleciranic means, or by hand, o by
regisierad posl, or by spesd post, or by courier,

Subrizson of Takse or miskeading clalms with prool shal attract penalbies of imprscament n
accordance with the provisions of the insolvency and Bankrupicy Cods. 2016 and any other
applicabla laws. Sdi-

Sandeep Jayant Kulkarni

Resolution Professional

Registration Number: IBEIIPA-D0ZTP-NOT0B02021-2022/13714
In the matter of Reshan Kumar Kewalramani

Persenal Guarantor to Capliol Fibres Private Limited

(BB

a) In respect of shares held in demal form with thalr depository participants

b} In respect of shares held in physical form by writing 1o the Company’s

ALFRED HERBERT (INDIA) LIMITED
CiIN: L74993WB1919PLC003516
Regd Office: Herbert House, 13/3, Strand Road, Kolkata 700001
Tala: 033-2226 BE19 [/ 2229 9124
E-mail: kolkata@allredherberl.com

Websiba: www allredharberteo.in

MNOTICE OF 106TH ANNUAL GENERAL MEETING
The 106th Annual General Meeting ("AGM") of Alired Herbert (India) Limited
"the Company") will be held on Friday, August 28, 2026 at 10:30 AM. (IST)
through Video Conferance ("WC"WOther Audio-Visual Means ("OAVR")
pursuant to the applicable provisions of the Companles Act, 2013 and Rules
made thereunder read with General Circular No, 142020 dated April 8, 2020,
Geaneral Circular MNo. 1772020 dated Aprl 13, 2020, General Circular Mo.
2002020 dated May 5, 2020 and other relevant circulars, including General
Circutar No. 03/2025 dated September 22, 2025 issued by the Ministry of
Corporate Affairs ("MCA") collectively referred to as ("MCA Circulars™), SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015 ("SEBI
Listing Regulations™) and various circulars issued by the Securities and
Exchange Board ol India collectivaly relarred to as ("SEBI Circulars"), to
transact the businesses as set out in the Motice convening the 106th AGM
of the Company.
The MNotice convening the 106th AGM and the Annual Beport of the
Company for the Financial Year 2025-2026 will be sent, in due course, to
those Members whose e-mall 1D ks registerad with the Company/Company’s
HReqgistrar and Transfer Agent ("RTA")/Depository Parficipant{s). Fursuant to
Regulation 36 of the SEBI Listing Regulations, a letter containing the weblink
of the Annual Report for the Financial Year 2025-26 will be senl at the
registered addrass of the shareholders whose e-mail addresses are not
registered with the Company/ its RTA, Physical copies of the Annual Report
2025-28 will ba sent only 1o those shareholders who spacifically request for
the same, however, we urge shareholders 1o support our commitment 1o
enviranmental pratection by choosing 0 recaive Company's communicabions
through E-mait,
Matice convening the 106th AGM and the Annual RBeport for the Financial
Year 2025-2026 will alzo be available on the website of the Company -at
www.allredherbert.co.in, the Stock Exchange i.e. BSE Limited at
www . bseindia.com and also available on the website of Central Deposiiory
Services (India) Limitad (CDSL) Le. www.avotingindia.com in dug course.
Members can participate in tha AGM through VC/OAVM facility by following
the instructions mentionad in the Notice of the AGM, Central Depaository
Services (India) Limited (COSL) will provide remole e-valing facility and
e-vating facility during the AGM o all the eligible members to enable them to
cast thalr vates electronically In respect of all the resolutions seat farth in the
Mofice of 106th AGM of the Company, The e-valing will commence from
Tuesday, August 25, 2026 at 3:00 AM. and will end. on Thursday, August 27,
2026 at 500 P.M, During this perod, members of the Company holding shares
gither in physical form or in demateralizad form, as on the cut-off date 21zt
August, 2026 may cast their votes elecironically. The Members who have not
cas! their voles electronically, and are otharwize not barred from doing so,
can exercise their voting rights throwgh the e-voting sysiem during the AGM,
The Campany will make necessary arrangemaeants for e-vating during the AGM,
Members, who have not registered their e-mail address, are requested 1o
register the same al the earliest:

(DPs);

Regisirar and Share Transfer Agent viz, Maheshwari Datamatics Pwt. Ltd,
23, A.M. Mukharjee HRoad, 5th Floor, Kolkata- 700 001, Tel Mo, 033-2248
2248, 2243 5029 e-mail; mopidcE yahoo.com,

The Board of Directors at their Meeting held on May 27, 2026 have
recommended payment of dividend of B£.20 per fully pald-up aguity share of
face value of Rs.10 each for the financial year ended on March 31, 2026,
Thae Record date for delermining the names of members aligible for dividend
on equity shares, if declared at the AGM, iz August 21, 2026,

Az per the pravalding provisions under the Incomea-tax Act, 2025 (the Act),
dividend paid or distributed by the Company iz laxable in the hands of the
Members. The Company shall therefore be required 1o deduct tax at source
(TDE) at the prescribed rates at the time of making the payment of the
dividend to the Members. All communications/gueries in this respect should
be sent al mdplde@yahoo.com.

In order to-enable the Company to determing the appropriate tax rate at which
tax has o be deducted at source under the respective provisions of the Act;
Members are requested o providedsubmit documenis as applicable o them
on o before August 21, 2026 at mdplde@yahoo.com, The dividend will be
pald after deduction of tax al source as determined on the basis of the
doecuments provided by the respective Members as applicable to.them and
being found to be complete and satisfactory in accordance with the Act,
Members helding sharas in demat lorm are requested o registerfupdate their
YL details {including any change in address or bank account details) o their
raspective DP and Membars holding shares in physical form are mandatorily
required to register’ update their KYC (including postal address, eamail
address, permanent account number (PAM}, bank account detail eic.) by
submitting duly lilled and signed Form I5R-1 1o Maheshward Dalamabcs Pyl
Lid. 23, A.N. Mukherjee Road. 5th Floor, Kolkata- 700 001, Tel No.
D33-2248 2248, 2243 5029 e-mail: mdpldc@yahoo,com to facilitate payment
ol dividends which shall be paid exclusively through electronic mode,
Form 15H-1 is available on the website of RTA at mdpl.intdownloads.php
For Alfred Herbert {India) Limited
Sdi-
Trupti Upadhyay
Company Secretany & Chief Financial Officer

Place; Kaofkata
Dala: 29th Juby, 2026
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